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HIGH COURT OF JUDICATURE AT ALLAHABAD
WRIT - C No. - 5156 of 2026

Prem Narayan
..... Petitioner(s)
Versus
State Of U.P. And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) . Nilam Shukla, Surendra Prasad Shukla
Counsel for Respondent(s) . Bhupendra Kumar Tripathi, C.S.C.

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. Heard learned counsel for the parties and perused the records.

2. The petitioner has preferred present petition inter-alia with the prayer to
guash the order dated 19.01.2026 passed by respondent no.2.

3. A preliminary objection has been raised by learned Standing Counsel
that against the aforesaid order statutory alternative remedy is available to
the petitioner as per 3rd schedule contained under U.P. Revenue Code,
2006 to file first appeal before the Divisional Commissioner.

4. In view of the same, present petition is dismissed on the ground of
avallahility of statutory alternative remedy available to the petitioner.

(Prakash Padia,J.)
February 24, 2026

Pramod Tripathi
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